[Shri Dalbir Singh}
(xizi) G.O. Ms 831 published in
Tamil Nadu Government Gazette
dated the 28th April, 1976.

(xiv) G.O. Ms. 893 published in
Tamil Nadu Government Gazette
dated the 5th May. 1976.

(xv) G.O. Ms, 922 published mn

Tamil Nadu Government Gazette
dated the 12th May, 1976.

(xvi) G.O, Ms, 923 published 1n
Tami] Nadu Goveirnment Gazette
dateg the 12th May, 1976.

(xvii) The Tamil Nadu Rural
Road Development Fund Rules,
1976, published in Notification No.
G.O, Ms. 949 published in Tamil
Nadu Government Gazette ilawed
the 19th May, 1976.

{xviir) G.O. Ms. 988 publisneq in
Tami} Nadu Government Gazctte
dated the 19th May, 1976.

(x1x) G, O. M= 1053 publisheq in
Tamj] Nadu Government Gazette
dateq the 26th May, 1976.

(xxY¥ G.O, M- 1056 published in
Tamil Nady Government Gazette
dat,d the 26th May, 1976.

(xx1) G.O Ms 1104 publivhed m
Tami] Naduy Government Gazetle
dated the 2nd June, 1976.

(xxn) G.O. Ms. 1113 publish(q 1n
Tamil Nad. Sovernment Garetle
dated the 2nd June, 1976

s(xxi1) ‘G O. Ms. 1209 published in
Tamil Nadu Guvernment Gazetle
dated the loth Junc, 1976,

«xx1v) GO, M« 1274 pubhsned in
Tamil Nady Government Gazetle
dated th, ?3rg Juue, 1976

(xxv) GO Mg 1308 pubhisheg n
Tami} Nady Gov.rnment Gazette
dateq the 30th June, 1976.

(xxv1) G.O. Ms. 1393 published 1n
Tami} Nadu Government Gazette
dated the 30th June, 1976,

«(xxvi) G.0. Ms. 1680 published in
Tamil Nadu Government Gazette
dated the 10th July, 1976,
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(xxviil) G,0, Ms, 1439 published in
Tami] Nady Government Gazette
dateq the 14th July, 1878, |

(2) A statement (Hindi and Eng-
lish version) showing reasons for
delay in laying the above Notiflea-
tions, {Placed in Library, See No.
LT-11228/76.)

NOTIFICATIONS UNDER COAL MINES PRQ-
VIDENT FUND AND MISCELLANEOUS PRO-
VISIONS ACT AND STATEMENT EMPLO-
YEES PROVIDENT Funps AND MisCELLA-
NEOUS PROVISIONS ACT, E£TC.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): I beg to lay on
the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 7A of the
Coal Minrs Provident Fund and
Miscellaneousg Previsions Act,
1948; —

(i) The Coal Mines Provident
Fund (Amendment) Scheme, 1976
published in Notification No.
G.S.R. No. 845 in Gazett' of India
dateg the 12th June, 186

{n) The Andhra Prauvesh Coal
Mines Provident Fund (Awnend-
ment) Scheme, 1976, published in
Notification No. GSR, 846 in
Gazette of India dated tne 12th
June, 1976,

(in) The Rajasthan Coal Mines
Provident Fung (Amendment)
Scheme, 1976 published in Notifi-
cation No. GS.R. 847 in Gazette
of India da‘ed the 12th June, 1978.

(iv) The Neyveli Coal Mines
Piovident Fund (Amendment)
Scheme. 1976, published ;n Noti-
fication No. G.S.R. 848 in Gazeste
of India dated the 12th June, 1976

(v) The Coal Mines Deposit-
linked Insurance Scheme, 1976,
Published in Notification No.
G.S.R. 487(E) in Gazette of India
dated the 28th July, 187¢ (Eng-
lish version) ang 21ist August,
1976 (Hindi version),
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(2) Two statements (Hindi and
Euglish versions) showing reasons
for delay in laying the above Noti-
fcations, [Placed in Library, See
No, LT-11229/76.]

(1) A copy of the Report (Hindi
and Enclish versions) on the fatal
accident at Ara Colliery belouging
to M/s, Coal Mines Authority Limi-
ted (now Conl India Limited) on
. . the 14th May, 1975, [Placed ix Lib-
.. §3) A copy each of the following rary. Sce No. L.T-11232/76.}
Notifications (Hindi and English
versions) under sub-section (2) ot
section 7 of tha Employees’ Provi-
dent Funds and Miscellaneous Pro-
visiong Act, 1952:—

(8) A copy of Nctification No.
G.0. Ms. 1008 published in Tamil
Nadu Government Gazette dated the

3

‘13(j) The Employees’ Provident
-Funds (Third Amendment)
Scheme, 1976, published in Noti-
fication No, G.S.R. 1108 in Gazette
of India dated the 24th July, 1976,

(ii) G.S.R. 1141 publisheg in
Gazetteq of India date@ the 31st
July, 1978 making certain amend-
ment to Notification No. G.S.R.
395 dated the 20th February, 1976,

(iiiy The Employees Deposit-
linked Insurance Scheme, 1976,
published 1m  Notification No,
G.SR. 483(E) in Gazette »f India
dated the 28th July, 1976 (English
version) and 21st August, 1976
(Hindi version). [Placeq in Lib-
rary. See No. LT-11230/76.)

(4) A copy of the Annual Report
(Hindj and Enslish versions) on the
working of th. Employees’ Provi-
dent Funds and Family Pension
Fund Scheme. for the year 1374-75.
[Pdaced in Library. See No. LT-
11231/76.]

(5) A copy of the Report (Hinds
anqd Enghsh versions) on the fatal
accideni at Kaplas West Limestone
and Dolomite Mine belonging to
M/s. Bisra Stone Lime Companv
Limited, Birmitrapur, on the 12th
June, 1876, ([Placed in Library. See
No. LT-11232/76.]

(6) A copy of the Report (Hindi
and English versions) on the fatal
accident at Hesalong Colliery, Dis~
triet Hazanbagh, on the 28th Feb-
ruary, 1975 [Placed in Library, See
Neo. LT-11232/76.]

Gumarat (Pla~q in

1st January, 1976 making certain
amendments to the Tamil Nadu

Catering Establishment Rules, 1959

under sub-section (4) of section
29 of the Tamil Nadu Cetering
Establishments Act, 1958 read with
clause (c¢) (iv) of the Proclama-

¢lion dated the 31st January, 1978

issneqd by the President in relation
to the State of Tamil Nadu [#laced
wm Library. See No LT-11233/74,]

(8) A statement (Hindi and Eng-
lish versions) explaimng the rea-
song for not laying simultaneously
thr Hindi version of the above Noti-
ficatran [Plured in Library Scve No,
LT-11233/761

(10) A copwv of the Industrial Dy
nutee (Chiiaraty (Amendment)
Rules 1976 (Hindj and English ver-

«ons) published ;n Notifiretion No.

WH-SIT-356/IDA-1176-41292—Th n
Gujarat Gos ernment Gazette (ated
the 3rd April, 1976 under sub-scciion
(5) of section 32 of the Industrial
Disputes Act. 1947 read with clans®
(¢y (1ii) of the Prorlamation dated
the 12th Marerh, 1976 jesued ty the
President in relation to the State of
Library See
No. LT-11234/76.]

(11) A cony of the Tamil Nadu
Contraet La'wou; (Regulaion  and
Abolition) Rules, 1975 published in
Notification No GO Ms. 873 in
Tamil Nadu Government Gazette
dateg the 81st Der¢mber, 1975 under
sub-section (3) of section 35 of the
Contract Lahrur (Repulation and
Abalitinny  Aet  167C  reag  with
clause (¢) (1v) of the Proclamation
dateq the 13'+t Jaruary. 197¢ :<sued
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by the President in relation to the
State of Tamil Nadu, ([Placed in
Library, See No, LT-11235/76.)

i2) A statement explaining the
reasons for not laying simultaneous-
ly the Hind: version of the above
, Notification. [Placed in Library. See
No. LT-11235/78.]

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages
received from the Secretary-General
of Rujya Sabha:—

(i» “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure gnd Con-
duct of Business in the Rajya Subha,
Y am directed to return herew;th the
Appropriation (No, 5) Bill, 1976,
which was passed by the Lok Sabha
at 1ts sitting helg on the 20th
August, 1976, and transmitteq to the
Razva Sabha for its recomraenda-
tion. and to state that this House has
no recommensations to make to the
Lok Sabha in recard to the said
Bili "

(1.) “In accordance with the pro-
wvisiong of sub-iule (8) of rule 106
of the Rules of Procedure and Con-
duc! of Businesy in the Rajya Sabha,
I arr directed i return lercw tn
the Tamil Nadu Appropriation (No.
3) Bill, 1976, which was passed by
the Lok Sahbhg at its gitting held on
the 23rd August, 1976, and transmit-
teq 0 the Rajya Sabha for its 10-
corrmendations ang to state that this
House has no recommendations v
make to the Lok Sabha in regird to
the said Bill”

(ui) “In accordance with the pro-
visieng of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business i the Rajya Sabha,
I am directed to return herewith
the Pondicherry Appropriation (No.
3) Bull. 1976, which was passed by
the Lok Sabha at its sitting held on
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the 23rd  August, 1979, eod
transmilied te the Rajya Sabhe for
it; recommendations and o slate
that this House has no recpmmende-
tiong to make to the Lok Sabiw in
ragard to the saig Bill”

- .

12.04 hrs.

7/CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

SCANTY SuPsLy oF warer ™ Cauvveay
DELTA ./

SHRI K. GOPAL (Karur): Sir,
I call the attention of the Minister of
Agriculture anq Irrigation to the fol-
lowing matter of public importance
and I request that he may make a
statement thereon: —

“The situation created in Cauvery
delta owing to scanty wsupply of
witer from Krishnaraja Sagar and
other dams and poor storaze in the
Mtttur reservoir,”

SHRI K, LAKKAPPA (Tumkur):
Sir, I risg on g point of order. My
point of order is regarding the proce-
dure The scarcity conditions prevail
not only in Madras State but in other
States too in  the country Masny
Members have earliar submitteg re-
garding the scarcity conditions pre-
vailing in their States. Scarcity
condition s also prevailing in Kar-
natakg State, That notice has not bean
admitted. When talks are gning on,,
the Minister is here making a state-
ment....

MR SPEAKER: Order, please 1
am verv sorry. There cannot be any
point of order against the decision of
the Chair. I will not allow that.

SHRI KX LAXKAPPA: Will you
kindly listen to me, 8ir? (Interrup-
tions)

MR. SPEAKER: You are raising
objection against that. I am sorry 1
am not allowing that.



